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EXCUTION APPLICATION No-09/2025
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N THE MATTER OF

BHARTIYA KISAN UNION (PURWA) APPLICANT
VERSUS
GROUND WATER DIRECTORATES UP & ORS. RESPONDENT(S)
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By way of this Excution Application (EA) applicant is seeking compliance
with the order dated 13.08.2024 passed in E.A. No 35/ 2024,

The applicant has filed the original application complaining about about the
illegal extraction of groundwater from borewell in the ongoing construction
of the inner Ring road Project in Prayagraj. Tribunal by order dated
13.08.2024 had disposed of the OA after taking note of section 43 of Uttar
Pradesh Ground Water Management and regulation Act 2019 wherein the
District Magistrate has been conferred with the power and required to act as
Disrfict Ground Water Grievance Redressal Officer . OA was disposed of by
ordering that District Magistrate Prayagraj was duly required to consider the
grievance raised by the applicant in the complaint dated 12.07.2024 .Said

rder was not complied with. Therefore, the applicant has filed the EA

W %,;Q/ 3572024 . The tribunal by order dated 17.10.24, had disposed of the OA by

fixing the time limit of 60 days from the date of receipt of a copy of thr order
for deciding the complaint of the applicant by District Magistrate Prayagraj.
Learned counsel for the applicant reffering to the representation dated

23.10.2024. annexure A-7 has pointed out that though orders of the tribunal




el

dated 17.10.2024 and 13.08.2024 were filed before dDistrict Magistrate
Prayagraj . Along with representation but no action has been faken till now. 46

4- Issue notice fo respondant no. 2-Disfrict Magistrate/Chairman, District
groundwater management council, District Prayagraj , UP. For filing the
compliance report by way of ‘an affidavit within six week .

5- The applicant is directed to serve respondant No. 2 and file the affidavit of
service at least one week before the next date of hearing.

6- List on 7.5.2025
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tribunal by order dated 17.10.2024, had disposed of the OA by fixing the
time lmit of 60 days from the date "of-_‘f_eééipt of a copy of the order for

deciding the complaint of the apphcantbnystnct Magistrate, Prayagraj.

3. Learned Counsel for the applicant _ré‘férring to the representation

dated 23.10.2024 annexure A-7 i_i'as pointed _bﬁt that though orders of the

Tribunal dated 17.10.2024 and.13.08.2024 were filed before District
Magistrate, Prayagraj along with 'f.epre:sentation but no action has been

taken till now.

4, Issue notice to respondent no.2-District Magistrate/Chairman,
District Ground Water Management Council, District Prayagraj, UP for

filling the compliance report by way of an affidavit within six weeks,

5, The applicant is directed to serve respondent no.2 and file affidavit

of service at least one week before then date of hearing.

6, List on 07.05.2025.

Prakash Shrivastava, CP
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5.5. SINGH  Mob.: +91 9415677247

Q’enerai Secretary Emall-rmsachiv.bkupurwa@gmiail.com

Date - 08.02.2025
Ta,

The District Magistrate / Chairman,
Bistrict Bround Water Management Council,
Prayagra;.

Subject: Service of Notice in Execution Application (E.A.) No, 09 of 2075 in Criginal Application No.

\  105B/2024 (Bharatiya Kisan Union (Purwa) vs. Ground Water Directorate, lttar Pradesh &
{thers)

al Gréen Tribunal passed arders dated
Qﬂ_;catrﬁn ‘However, despite the said
e aforesaid orders,

i_iﬂn w._i]erem the Hon'ble Tribunal, vide
order dated 31.0¢, ZDZE issugE nntu:e~t Rgspun _ent:(,ﬁ Jistrict Magistrate, Prayagrej, and has

further directed the apphcunt tu serve natice

n’njp’[ilénce with the said order of the

(S‘S“Smgﬁ)
Lieneral Secretary

Bharatiya Kisan Union (Purwa)
B~ 203, Badri Awas Yojana
Teliyargan;, Prayagraj
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BEFORE THE NATIONAL GREEN TRIDUNAL
PRINCIPAL BENCH, NEW DELHI
Original Apphication No, 105972024

Bhavativa Kisan Union {Pura)

throauph 18 Secretary Applicant

Versus

Gronnd Water Diveclorale, .
Uitar Peodesh & Qrs, Respondent{s]

Date of hearing: 13.08.2024

CORAN: HON'BELE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A, SENTHIL VEL, EXPERT MEMEER

Applicant: Mr. Aditya Singi, adv,
QORDER

1. in this original application, the ailepation of the apphicant relates Lo
the extraction of groundwater from bore wells in the ongoing construcunn

i i 7 3 % T e .
of Ganga IExpressway project in the Pravagra) anc the subrmission of

counsel for the applicant is that the bore water is being extracted by the

Projuct Froponent withotut obtaining a 1o ohjection certifcate from the

Mistrict Groundwater Management Council Prayagraj and in violation of
S F =

thie Uttar pradesh Cround Waler (Management and Regulation) Act,
¢ -

20314, Learned counsel for the apphicant during the arguments hins
PR . Fig

ferred o section 11 and 14 of the act and bas submitted that ihe
reirred E: I

i ‘asinn from the ent authority has not been abinined.
regpBile POETHSHIoN from the compeient 8 y e

et is that Bttar Pradesh Expressways Tovjustrind
The plea of the applicant 3 that Uttar o2 1

i - divided the project o four groups
Pevelopment Authonty (UPZIDA) has divitied proj

3 " .| six-lane {expandable to eight lanes)
fur the 593,947 ki access controlled six-lane {@xp¢ 0

: mfield Ganga saway Project.
Meerut 1o Prayagrad Greenficld Ganga Bxpre ¥ ¥

QA

g ek |
8.0 20080001 /



2 Phe gri U
<. T OTIOVIIEG e 15 1y e
grievance i Loe present OA teladtes 1o Group 4 pachkage from

i'n\‘ .:},.f f}w MR Ve B .
¥ 1000 (Village Sarsen, District Unnao) ta km 6014847 (Village

Jadupar Dando, District Prayageaj) which is being onderloken by the

respondent project proponent.

3

3, During the course of argument, learned counsel for the applicant
has referred to the complaint dated 11.07.2024 made to the District
Magistrate, Prayagraj against illegal extraction of groundwater by the
project proponent and has submitted that no action on thal complaint

kag bheen taken.

4. Section 43 of the Yitar Pradesh Ground Wmé]‘ (Management and
Regulation) Act, 2019 provides for a grievance redressal i echanism and
the District Magistrate of the concerned district is the District Ground
Water Grievance Redressal Officer, who is required to consider the
gricvance raised by any persou relating to management, conservation.
abstraction and poliution of ground waler, Against the decision of the
Uristrict Ground Water Grievance Redressal Officer, there is also a remedy
1o suinmil gricvance 1o Stare Ground Water Management and Regulation

Authorily,

3. Section 43 of the Uttar Pradesh Ground Water (Management and

Regulauony Aot 2019 reads as underi-
“43. {1) The Prisirict Magistrate of each districe af Litar Prodesih
sholl act as istrict Ground Water Gricvance Predressal Gppeer.

(@) Any person mdly submit s or her gricuones on ISsues
related (o management, conservation, abstraetion and pollution of
grotnd tater 10 the District Ground Water Gricvance Redressal
Ufficer. S

(3) Any person aggricved by the decision of the Disatrict Girowund
Weter Gricuanee Redressal Officer may submit hiis or her gricpanee
i Seate Ciround Weter Management and Regulaion Authorityg.”




.0 Once the Bectioa 43 of the Uttar Pradesh Ground Waler
(Management and Repulation) Act, 2019 cast a duty upon the District
Magistraie to redress the grievance, the District Magisirale, Prayagraj is
duly required to consider the prievance raised by the applicant in the
commplaint dated 11.07.2024, nsccrléin the correct posi:ion and {ake

sppropriaic action i accerdance with law expaditiously.

/. QA is accordingly disposed of.

Prakash Shrivastava, CP

Arann Kumar Tyagi, JM

Dy, AL Senthil Vel, KM

August 13, 2024
Original Application No. 1058/2024
AS,

R (. OdHA
Advocsls Motary




AT, WA, 3.0.-211004

HIGTGE! of.: 9415677217
H-den rmsachivibkupurwa@gmail.com

wsie BRI PR ) o o | faaris X /e /202

Yar i

forenflrard / srerer
Rratr e e o aRe Sr19e gyR
HETRNGY

Email- demat@nie.in,

Riye s srmmrer 3 g R v afaior I & R w5t 9 Pafor srf F erferdt deer
a’mﬁv«ﬁwW%WWW%WW%HWM%@W@WQWWT%*é:g4

S SRTRIS & g R S uRater o wer o oyt 3 e et RESUISCI)
e, e d TRERT offv wrorny (NHA]) éham isg ifa"rcﬁ farfis il ofidie gwmicees
fafice st ipare 8 o 4 Pryeh R a1 | SR e 4 S50 aife gt s e ey )
8 w2 fir Fyutor e aReirmT wew Fufor a5 B ve sl an anmes das R
U T QT R G TeT 8, ey eRy el uR mfiesr e v v & e s
R0 5 fOr & o < oY STt B ) 57 T f ST R o St e 3 e 3 ] e
ferate, e RIS & wRifoRy O Wl S ox Rl sl e s a g
s a5 e for e e ores Pt B 28 iRy Sy et @Y wer ) s o
B Frafur et @y & fo | g et S8 I e i B Y aer b it ) g s
¥ amuds wfent 3 fory derer o @ g - -




T amE R R e <t Rl of URATSTI RS # ¥y T arder T e ey
o S o it T et PRy i of st e < R @or s srer et
| SFIRRERT 7 & 6 (0T S Sammerer 9 o 2) v FRT OR FRIRTRIST S0 & Ry o
S T e srniuerar By SHify siger < W?WTTYETEWWuWﬂSWWWW%"!W

SRER P ST & 5 T wrpfer % sﬁ@wwmmmﬁwmﬂm
6T 8, SIS S N Heraeler e ST S oy eEr d |

ST AT SRy wrefr & R SPITRIS W0E Sy enefiereer s &1 T T e
a%mﬁ@ﬁumw@ﬁaﬁ%mﬁaﬁﬁmﬁﬁweﬁﬁ%wmﬂw%m

S S BT T 263, Ter &Y SR ST 3 srerled ol TR T jgeET & forg s
| EET ST

SRR~ 1- Pretares, st et R wreras




Rorerr et et Ferer-aRa WJW@——@“TGG |

gy syt |
apn oret R, 3

i D¢ 6/ 33Y, el Ve RN
F— 200 /osoefdowmodio /GﬁOEEEv'LOQI}E’w-QO*IQ/WWTGI) Pat-cic / 08 / 2024

i ey eTel et B wee

gy, Sage wers fafes /aﬁowowmﬁﬂe fiftee_ g T
ST, TARYR, WETgy WArRl , |

st R st A

PN

e ——

TR W vfn#mwm’qﬁﬁﬁuw affrH—~2019 gl & fores wEe
arfrafer /e sftrgfer de § A epverTeRe, e, AR e /€, R0 ]
aﬁomamﬂﬂﬁ%mm(eﬂqﬁm,améﬂ?)wmﬁmaﬁmwmaﬁ
e ttvices ARG ! Qe (aww,upgwdonline.in) G YT
aﬂmammﬂmaﬁﬁ%msﬂw%ﬁ@fmw
mﬁﬁﬁﬁmﬁ%gwwgﬁwmwwmw,wm,m :
m@wmﬁwaﬁmmmﬁeﬁw@@ﬁm%mﬁa@m
emei—-14(1)(@) T GRT 27, 28 V9 29 & el wE® .
%ﬁ%ﬁrﬂ%zrmagmﬁmﬁaﬁqﬁﬁaﬂﬁamam@aﬁmﬁmm%gwam
mwaﬁﬁmﬁTﬁwﬁﬁ/q@/maﬂaﬁamaos,mﬂg@smﬁz@mﬁﬁmﬁ
aﬁmﬁzﬁﬁ,hﬁoz@fosmzﬁr,@ﬁmﬂmosw%mae?zﬁrmﬂawmzﬁ:ﬁ
wve B qHal B

aqqamgmmﬂw,w,w,wﬁmw@Waﬁ

T Iy T e 06—08—2024 Pt
ﬁﬁmﬁmﬁmmww%luﬁmwﬁmﬁ%@tﬁﬁ

AR LR et S

o000 ,
Gsmﬂﬁmﬁﬁmﬁzﬁmmm/aw%wmﬁmﬁ
ﬁﬁwﬁﬂ{\ﬁﬁﬁ'&ﬁﬁﬁf mﬁwmmmm%fﬁﬁzﬁﬁuﬁ.ﬁw@ﬁm
oo T Ul grepeerey vd AR sfafrm @ w39 st fafdes wrdaE) @
mﬁmamxmmﬁsﬁmwa%wmﬁmﬁwamm$m
gﬂmﬁwwﬁﬂmmmﬁwﬁmw%] | g
¢ Gl i)

arferar=y erfvarsar /

ame{@mrén

et -4 Oga'g_o—eﬂro‘;’cso@aﬂ“ro /g yEe-2018 /14 pRTH) /e |
gt 1 e ICE ARl e, 15T ’433]“?_? e e Ak, SEaE- WA
=y geane, TR < e To—13149 FEE I 15—07—-20p4 Ty AT W

& def A gt AT
- e foaTd e/ e afi, e, ST~ W & CERIEE]




: D -0

S
R e T

ST 1 STl wameer R SrTqe—SmI |
wrgfery
arframey @i | | |
SURRSC R ' g
8/ 30, A& s, vy | .

gt 336 / Jowofdomodio / Sowsorae-20t9 / sarrer) / Rafe: , )1 /@.‘3 / 2024
e~ arder aqorer e @ e A

A, SaEe Vet s /elovvorwo  wivgene gsde fifies grrogm
YR, IR, HTIY YIRS | '
| ey — -

TR AT I W1t wEmee yd R afifan—ote wnd ¥ R aee aifgfa /iR afigf
& W e srETeTE, A, AR T, o o @i o GrRe SHdRe @RI,
aree) Yo Syl g qwer Qle 9 el [/ uoliewer Ode (www.upgwdonline.in) o
et fad frer € arnfia wu @ qere 1 aewlie < fw o W 8, U W e Suam
& %G ToSrTh FHAE A WY S ey O o e Tl FramHe gt SN 68, T
GRT 31y 79 9§ N[0Tl 89 B Al vudiaeel! W o & milereR aR-11{(1)(@) 1@ o 27,
28 U4 20 W ST R MR Griar aw @ fidw Y 8 Rrad g e o @ g B
T SN B9 W e i oT A8 @R w1 AN U 0 e/ wE /e 9 S o,
U39 & T wfwd frd o @ anfy @R, S o2 ¥ o5 e T S ST 06 IE W ot af @
SRR Srere] €59 v B weeT R '

T enmE) wH waige W faids /alogHorde wigmed e fafiee grro g AR,
YA, R SrRG H e S g et Rl e el wom i 06-00-2024 ) o
W o2 dWuE faer sl e Ry & o e e et @l s on v B Rk
sRey & andell B AgwET # faie 09-00-2024 @) U CRHN g vy s (A
PRI W 02 A WU § T g0aliowo / YR AR o Wi WiE R O 9 # ) e W
A vaowofs, Dodo wa s dodoRie, toshowo, W oiE M@ SEE o O ER
ATIRA / Uil ST SUeE wYe €Y wel Tar TS ERT YR--TE SN WY BT Ul
=181 wrar | on worer Frepyl &g qd A doflEr srerar TG w--a are faar B, & E Wl
afte o7 faw 7 etera sial gwdallahabad@gmail.com TR Wy oY v ) 9RAE @) TemTe)
mm%mzmﬁgqmﬁwﬂﬂwﬁmwwﬁ; IJRqT S W @ ety feder 'S §Y S@,
i wd wer( W o ) sffrem-2010  Fifed midei @ srgar gl /v @l

rard) 8 | ) @%ﬁ%ﬁ
. | | Mg G ‘szmﬁﬂm/

e, forerm gt e weeE afg
A" STEYE—YETIRS | 3t

TR

Gatr—33E / gosiofiowonio / HOSE0TIe—2019 / TAFHIS) / IR |
SRR 1 forenirer/ s vered, e ot o e uRyE, S-SR
‘ w7 wraaeed Gfie | '
o e fer e/ weawd wfrE, 98, SROT-IRIFS W sraeie el U |
3 Stochouw, A TR UwAR MEaRer 1891/ 20T, WO ARRg, anf free, o
u'c”;f TR, TATRIST B TS T ¥

y .

e, Roven wrd wer wawere] 9RiR
ST SRTRIS

-




Afh'26;’25;8:26 P registraton Appicallon rorm D U A .
b
GROUND WATER DEPARTMENT “EAS-14,-4008
(Mamami Gange & Raral Water Supply Depaiiment) T

Minfstey of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)/ BT § (T)

APPLICATTION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e ou B T 89 Wiy MTfR WHTOTS YT $3A & (1Y Srae-

(Any Commercial or Industrial or infrasiructural or Bulk user)
(@RI Sruar SR ST SaRieFTE Sridr Ugfs Sudian)

[Usnider Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[URT 14, Ier¢ U2 s et sriery qut Rt &, 2019 F Sredi)

Applicant's Details

g ®1 faaror

Type of Applicant
HIUPR

Name of the Applicant
CaLit:

Mobile No.
ey

Patc of Birth
b}

Nationality

Aadhaar Card Number

House No./Flat No./Building No.

W Fo/ade To/Ha- To

City/Fown/Post Office
T APTEIIE

Distlrict
UG

Designation

g

Company Address
Tt T T

Details of Existing Well

frerr oo o1 faavor

District
oY

Plot No./Khasra Nu:
TS HEHTREH] 81T

Ward No./Holding Ne.
ars Hel. =T

abouti:blank

| N/A . @1?5%

Behalf of Firm/Company
VIKASH MANI TRIPATLI
7632922696

(9/04/1987

Indian

3044-9634-4618

Application Number
AT

Email 1D.

§ad arget

G?,n(ler
i

1D as Address Proof

Pyary T 8 st

Uploaded Aadhaar Card

v T YR WIS

ARAZINOQ. 172 BHHOJPUR, JHUNSI

PHOOLPUR, PRAYAGRA]

PRAYAGRAJ

PRAYAGRAIJ

Manager R & Liaisoning

ARAZINO. 172, BHOJPUR,
JHUNSI, PHOOLPUR, Prayagra

Prayagraj

172

o,

State
i3

Iin Code

ot
Company Name
Ul BT ATH

Authorization Letler
PHDCATRE]

Block
CNiED

Municipality/Municipal
Corporation
R uferes AT e

;'-‘Q:,\‘ Land Details
}w"

N, yfty @ Rygeor

\

PGRIQ924NINGI5I

vmtripathi2017@gmail.com
Male

Aadhaar Card

Unar Pradesh

221507

Joint Stock Company Buyers-O35
Construction Privat

@

BAHADURPUR
No

)

143




4/26/25,6:26 PM Reyistralon AppPacailon Fos AN
rticelars of The Existing Well

U & SR

£

Date of Construction/Sinking of Type of the Well

Well 05/08/2024 Tube Well/Boring
oy o Frwfor fafy RUBTAPR _
Housin Pip'e If Any
g B No
Strainer Details
WY &1 fqaxor
Material of Strainer . Number of Strainer(s)
R B Al pve R B @ L
§N Strainer Installed at what Depth from Ground Strainer Installed upto what Depth from Ground .
E;)T{O 3 Level (in Meter) 3 4 Level (in Meter) % Leng:h ‘gl“ D"‘;;“"“:: (:)“
w YER MWWT{H&H m @__ﬂ- YRR ﬁiﬂ*ﬂﬂ“ﬁﬂ% Tﬂ'&' meter millimete 4
= ) 7 ward giee #) ara Frdhfier #)
| 52.00 61.00 9.00 305.00

Whether there has been Any
Adverse Report Regarding Water

Appg Depth of Weli (In meteé 61.00 Quality of the WeH? No
E3 T HT & T B [UTEH F HEY
i ufiga o §

Give Particulars Regarding Water Qu ality of the Well

U P AT YU BY

Details of Existing Pumping Device

Tarerar dft Fuewor &7 fqavur

N/A

g { : Used Length of Suction Pipe (I t
Type of Pump t(%l]{éiés&em Submessible ength o m%)(r)n 1pc(( n m;};x} 6100
Pump Capacity (In m3/hr) H\Prse Power (H.P7)
T &I (n3/hr) 20.30 gfd ureR @adt) 730
ational Device Date of Energization
Opers lmg‘a;’;'" Electric Motor ﬁ%gﬁmgé%; 28/03/2024
Details of Utilization of Well
U F U @1 faazo
Purpose of the Exisi.'mg Well . Annuand Running Hours . <
Wwwmq Industrial arie gudy (ﬁ% ﬁ) Y74.55
Annual Rumlil;{g%[_';a s) 165
Whether the Water Supplied in Well
Area Through Pipe Water Supply or
Daily Running Hours 2 67 Not? No
S ) a1 & # St o oy gy
STyl & Areny A g 2
: Aree ) ire otal 3 d water Extracti .
Recharge Reqm%d 1997827 %;}%1 Ground water Extraction 19978.28
Pleas.e Submit Mode of Treatment of Waste Water/Eftluent (For
Industries) No
JUFRTY Sel B ITAR FUMEH ¥ (ST 8D
Whether Rain Water Harvesting Any Other Information Which You
Structure has been Constructed \ \J " Would Like (6 Furnish
within the Premises? No ,,r’ bl &le N SETS NA
. - } S0 9a14
T wfveR & ot e He /’j }” N TR 5
e o Ao e war 7 {, q A ud SRR
i
. ]iz i > If £ -
about:blank o _// 213



HLOILD, D.L2 FIVE REYIoirdudun] AppriiLaillil Furtl u

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/

‘measare within a period of one year from Issuing of NOC Date ) . 7 O
O faf HYH 4 O ¥ $1 4ty & ofrae sferr el s weaw g are o wre F e v -

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local &
government agencies in cases where ground water requirement is up to 10 m3/day

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local @
government water supply agencey in cases where requirement of ground water is more than 10m3/day

Ground water quality dutx of bore well/ tube well/ dug well in respect of existing industries from NABL
aceredited Iaboratories/Government approved laboratories -

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by
Ministry of Heusing & Urban Affairs -

TImpuct Assessment report: All projects extracting/proposing to extract ground water in excess ¢f 100 m3/day in

Notificd and non-netified areas shall have to mandaterily submit impact assessinent report of existing/ proposed
ground water withdrawal on (he ground water regime and also socie-econamic impacts report prepared by .
accredited consuitants, Pro-forma for the report is given in Annexure-1.

Does industry come under MSME ?

T TR MSME ¥ Sfa 3aTg  No

- Uploaded Affidavit
QY 9 OIS a1

Anplication Date
pgiimtion ate 20/09/2024

N/A

Declaration by the Applicant

STIGH GRT IGuyoy

I do hereby declare that the particulars furnished herein above are correct and true . 1 understand that in case any of the information and particulars is found to be
: . incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .
F qrearT St B 5 SR o Ty feRer UE) A ey ¥ | I § R At s asar o A ) o TR TR SwRie fdaRon eRe il g A
A AR BT srdliga/ AR &Y S U g

I Agree/HgHd

about:blank 313
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71

Registratlon Appiucaton rForm

GROUND WATER DEPA

{Hamami Gange & F
Miniztry of Jal Shakdi
Government of Uttar Pradesh

¥

n

Form 8 (A)/®1H 8§ (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL' IN NON-NOTIFIED AREA

faerar U Bt a1 &g wiRieR/SFHTIRY THIOTYS U R @ [og srde

(Any Commercial or Industrial or Infrastructural or Bulk user)

RTMENT

Frageend bRl B e e [ s r g 4
LD WERIRT BURDNY gepsalment)

@TioTfoue sruar SiEfIe SruaT JEiRa- TS 3Ual Y Iudied)

{Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[UTRT 14, ITR U e o way ayr R faa, 2019 & =)

Applicant's Details
g B faavoy
Type of Applicant

AR EIr

Name of the Applicant
I

Mobile Ng.
HaEd Ja

Date of Birth
k)

Nationality

Aadhaar Card Number

House NoJ/Flat No./Building No,

[ Ho/FAT Ho/Ha 0

City/Town/Post Otfice
RPN

District
WG

Designation

ug

Company Address
U &1 qal

Details of Existing Well
o= &g @1 faeRwr

Distriet
S

Plgt No./Khasra No._
Tl {3

Ward No./Holding No.
413 S gen

about:blank

Behalf of Firm/Company

VIKASH MANI TRIPATHI

7632922696

(9/04/1987

Indian

3044-9634-4618 eivs ForaT Ut SR BTe
ARAZI NO. 172 BHOIPUR, JIUNSI
PHOOLPUR, PRAYAGRAJ

State
PRAYAGRAIJ g

Pin Code
PRAYAGRA] e AR

L Company Name

Manager HR & Liaisoning U} &1 AT
ARAZINO. 172, BHGIPUR, Authorization Letter
JHUNSI, PHOOLPUR, Prayagra I U

Block

CUIED

Municipality/Musicipal

Corporation

TR ifers AR e

§  Lund Details
gk TR
o/

Application Number
J=IT

Email 1D,

ngder

1D as Address Proof

o ATy Y s et

Uploaded Aadhaar Card

PGRIQY2ANINOLSL

vmtripathi2017@gmail.con
Male

Aadhaar Card

@

Uttar Pracesh

221507

Joint Stock Company Buyers-0SS
Construction Pvt it

BAHADURPUR

No

&

3




G020 0L PV Regisirailon Appicalliaon roim i

Particelars of The Existing Well

Tt cnkea ko

Date of Construction/Sinking of Type of the Well

Well . (39/08/2024 Tube Well/Boring
Tu Ft Fyafor ffy FUPTHER
Housing Pipe If Any N
Q
Strainer Details
TR BT fawor
Material of Strainer PVC Numb%uf.sn'ainer(s) |

S.No Strainer Installed af what Depth from Ground Strainer Instafled upto what Depth from Ground .
i Level (in Meter) Level (in Meter) Length (In Diameter (In

oH 7 I3 T G ey T | meter) millimeter)
s ?ﬁﬂ?&wﬁﬁ—vﬁﬂg@wwﬁﬁm W,umﬁ%rﬁn%ﬂéﬁwﬁﬁ%aﬂa N B 5

| 51.00 61.00 {0.00 305.00

Whether there has been Any

] Adverse Report Regarding Water
App%x. Depth of Well (In mctc:ﬁ)_ 61.00 Quality of the Well? N No
£ CICEE) I FI S ofd &1 Tural & Hay
H i uferpa Rad 22
Give Particulars Regarding Waler Quality of the Well

R B Srelty qoreat &1 favor ¥ A
Details of Existing Pumping Device

e it Suwmwur &1 faavur

Length of Sucfion Pipe (En meter)

Type of Pump te be Used Submersibl 61.00

m:?rrr%& IS WY BT AFR ubimersible YU UT3Y @ dars (dex ) :

Pumyp Capacity (1In m3/hr) Horse Power (HLP)

G &R (/) 10.60 B urew @a ) 330

Operational Devic Date of Energizati )
e T Electric Motor "e = 28/03/2024

Details of Utilization of Well

U B I @1 faavor

Purpose of the Existing Well Annual Running Hours 427 05

o . Industrial e guatn (b #)

Annual Runuin Da%s 165
mﬁﬁatru’mc%q )

Whether the Water Supplied in Well
\ . Area Through Pipe Water Supply or
DPraily Running I:Iout:s 117 Not? No

(| T &3 F e Y oyl uisy
Sraryfd & mwm A E §2

Recharge Required Total Ground water Extraction

TTRAT 4526.73 wel Wﬁ@_@ 4526.73

Please Submit Mode of Treatment of Waste Water/Etfluent (For
Industrics) No

JrqfYy e & TR YUl WY (@9 R

‘Whether Rain Water Harvesting
Structure hus been Constructed
within the Premises?

w7 R ¥ qui o e
v 1 Frafor frar &2

Any Other Information Which You
Wyuld Like to Furnish .
HIE g WG S s TEE A

e

aboutblank %\J/ 32 203




LD U, 25 TV Abylodiil Appliballil i TH k’i(l {

7 #davii on non judicial stamp paper of Rs, 10 for installation of appropriafe rain water harvesting structure/
*asm e gthin a period of ene year from Issuing of NOC Date

W&ﬁﬁ%@ﬁﬂfﬂﬁ&ﬁﬁi%?ﬂﬁ?ﬁﬁﬂfﬁﬁﬁﬂﬁﬂ/ﬂﬂﬁ%@ﬂﬂ%ﬁwmo-
%ﬁiwﬁwwﬂm{

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local {f;}>
government agencies in cases where ground water requirement is up te 10 m3/day =

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local @
government wafer supply agencey in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laborateries/Government approved laboratories g

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by
Ministry of Heusing & Urban Affairs

Notified .md non—notmui areas shall have to mandatm ily submit ]lilpdtt assessment report of existing/ py opose(i
ground water withdrawal on the ground water regime and also socio-ceonomic impacts report prepared by e
aceredited censultants, Pro-forma for the report is given in Annexure-1.

Does industry come under MSME ?
FUNIENT MSME & JFRIT SMATE No

?

Uploaded Affidavit

G g N/A

Application Date
fafy

Declaration by the Applicant

JTAEH GIRT IGUTIOT

I do hereby declare that the particufars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be
incorrect af any slage of serutiny and investigation or thereafler, my application/registration is liable to be rejected/cancelled .

ﬁwmaﬁﬂmﬁ B 8 T R0 W) @ e & | 2 ST E R O S Geeel & iR fore ol TR IR SRl fAavul erged U TIE & AT
3T AT e S/ ferg o Al gl

I Agree/HgHd -

about:blank 33
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=

Ground Water Department 7
;Z (E Y @'\0\9

{Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
TFFerm 8 (C)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC013971
VALID FROM 21/11/2024 'TO 20/11/2629

4

% LI e e, OLLO PV
k

;3:

: Name of the Appl:unt : VIKASH MANI TRIPATHI

Address of the Applicant: i ARAZING. 172 BHOJPUR, JHUNSI PHOOLPUR, PRAYAGRAJ

 Joint Stock Company Buyers-0OSS © ARAZINO. 172, BHOJPUR,
- JUNSI, PIIOOLPUR Piayagla

. Comnstruction Privat - Company Address

¢ Company Nanie:

PGRIO924NINGiS1

' Serial No. of Application Form Date of Submission | 20/09/2024

.: Specimen Signature of the User:

Location particulars:,

. District Pzayaglfy Block BAHADURPUR

- J.L.No Plot No. 1

. Municipality/Corporation - No Ward No. N/A

{ Holding Ne, WA

; . 3 :  Date of Energization (In . " -

; Rate of Withdrawal (m~/hr.) : 20.50 Case of Electric Pump) 28/03/2024

: Particulars of the Proposed Well and Pumping Device:

: Type of the Well Tubt: Wc}l/Boung Purpose of the Well ¢ Industial

. f Apprux. Strainer Length

: Assembly Size (For Tube Well) ,5 0.00 (For Tube Well) .00

f Diameter (For Dug Well) -0.00 " Type of Pump to be Used: Submersible

CHLE. of the Pump' 7.50 Operational Device Electric Motor

. Maximum Allowable Rate of Withdrawal 20,50 Maximum Allowable . 67

(m3fhr) L Running Hours Poer Day: P

" Maximum AHowable Annual E Em action of - : ) e : 5

* Ground Water: 19978.28 - Recharge Required: 19978.27

: Annual Rumming Days: 365

s This No-Chjection certificate authorizes the owner applicant (user) to sink a well in the focation specifled at S1L(2) for extraction ol ground wiley at

rate not exceeding that as shown at SL (3j), for Running Hours per day as shown at S1. (3k), and for maximum alowable aonual extraction ol ground
water as shown at 51, (3k) and is valid subject to the observance of the conditions stated overleall

« Holder of this NOC is hereby directed to assure annual recharge of 19978.27 cubic meler, as spcufled umje"‘ tlie

petiod..

about:blank

GENERAL CONDITIONS

apphication form within the given time
L L

173




dROLTD:@NK Sl

Helder of this NOC is hereby directed to fill from 1A} for registering his/her well within 90 days as mentioned in application form shall only started after
registration of his/her NOC, '
In case of any change of ownership of the proposed well, fresh authorization has fo be obtained.

change of location, design, rate of withdrawal and purnping device in respect of the proposed well as indicated at SL (23 and {3) of this certificate shail be
ade without prior permission of the Competent Authority. Any deviation in this regard shall lead to canceilation of this suthorization
For the purpose of megasuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (eenforming to BIS/
IS standards) having telemetry system in the abstraction structure, which record rate and quantun of extraction, at outlet of pumping devices and it shall be
presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from
the well as shown in item 3(k) shall not exceed to the recorded rate from waler meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so
demands :
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing welt as indicated at S1. (2) and (3) of this certificate shall be
made without pricr permission of the Competent Authority, Any deviation in this regard shall lead to cancellation of this registration
Tn case, any of the particulars T information furnished by the applicant in his application for issuance of this registzation is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation,
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a
fresh application, at least ninety days prior to expiry of its validity.
Constraction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and zone tapped of piezometer
should be commensurate with that of the pumnping well. The data, obtained from digital water level recorders shall be made available to this office on menthly
basis
Guidelings for Tnstallation of Plezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measwring the water level by lowering the tape/ sounder or sutomatic water level measuring equipment. It is
afso used fo take water sample for water qualify testing when ever needed. General guidelines for instailation of piezometers are as foliows;

o The piczometer is Lo be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameler of the piezometer should be about 47 to 67,

o The depth of the piczometer shouid be same #s is case of the pumping well from which ground water is being abstracted. If, more than one
piezomsters are installed the second piezometer should imonitor the shallow ground water regime. It will facilitate shallow as well ag deeper ground
water aquifer monitoring.

o No. of piezometers to be constracted & Type of water level monitoring mechanism shall be as per below table;

Menitiring Mechanisim

- SNo | Quantur of Ground water withdrawal (cwm/day) No.of piezometers required
Manual DWLR with Telemetry
\ o 50_.560' . e 1 - S . :. |

o The measuring frequency should be imonthly and aceuracy of measurement should be up to em. the reported measurement should be given in neter
upto two decimal.

o For measuremont of water fevel sounder or automatic water level recorder (AWLRY Digital Automalic water level recorder (DWLR) with telemetry
system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the sucrounding tube wells has been stopped for about
four to six hours. )

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation,

o The ground waler quality has to be monitered twice in a year during pre-monsoon (May/June) and post-monsoon (Ociober’November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 1t capacity bottle} to the concerned Director, Ground Waier
Department, Uttar Pradesh, for chemical analysis.

o APermanent display board should be installed at piezomster/Tube wells site lor providing the focation, plezometer! tibe well number, depth and
zone tapped of piezometer/tube well for standard referencing and identification.

o o Any other sile specific requirement regarding safety and access for measurement may be taken care of,

!« .Any other condition{s} that may be imposcd by the concerned Authority,

.« Incase, any of the particulars 1 information furnished by the applicant in his application for issuance of this permitis found to be incorrect during verification

i atany subsequent stage, this permit is liable for cancellation.

i« SPECIFIC CONDITIONS:

¢ = (A) For Industrial User: No Objection Certificate for ground water exiraction by industries shall be granted subject to the following specific conditions:

; = 1) No Objeciion Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of

; waler,

D« i} All industries shall be required to adopt latest water efficient technologies so as (o reduce dependence on ground water reseurces.

: e iii) All industries abstracting ground water in excess of 100 m%/d shall be required to undertake anual water audil through Confederation of Indian Industries

: (CIT)/ Federation Indian Chamber of Commerce and Industry (FICCIY Natienal Productivity Council (NPC)/ PID Chamber of Commerce & Industries
certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall

: be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

: » iv) Construction of observation well(s) (piezometer)(s} within the premises and installation of appropriate water level menitoring mechanism as mentioned in
General Condition no.10 shall be mandatory for indusiries drawing/ proposing to draw more than 10 m? /day of ground water and. Monitoring of water level
shall be done by the project proponent. The piezometer (observation well) shail be constructed af a minimum distance of 50 m from the bore well/production

. - well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping weltbyvells. Monthly water level data shall be subimitted oniine

o . tothe Ground Water Department, UP, .Y

T " » v} The proponent shall be required to adopt roof Llop rain water harvesting/ recharge in Ab‘é‘a fect bkl

water (chenical, pharmaceulical, dyes, pigments, paints, textiles, tannery, pesticidegfing

; harvested rain water in surlace storage tanks for use in the industry. /1S

f vi) Injection of treated/ untreated waste water into aguifer system is strictly prohitfy

stries which are fikely to polfute ground
1gi1ter house, explosives etc.) shall store the

about:blank
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cUULL.Elalin 7

© = vii) Indusiries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washerigs, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to casure prevention of ground water pollution. 7 6

Tafrastructural User: The No Objection Certiticate for ground water abstraction will be granted subject to the following specific conditions:

-+ i) In case of infrastructure projeels that requive dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
digital water flow meter} and submit the data online to Ground Water Department, UP as applicable. Monitering records and results should be retained by the

. proponent for two years, for inspection or reportin g as required by District Ground Water Management Council, '

¢ e i) Instaliation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement js more than 20 m> /day, The water
from STP shall be utilized for oilet flushing, car washing, gardening etc

- Date :21/12/2024

i Place:Prayagraj

This certificate is electronically generated and does not require digital signature

about:blank 3
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. Name of the Applicant

| Address of the Applicant:

Company Name:

Serial No. of Application Form
Specimen Signature of the User:
- Location particulars:

| District

: J L. No

: Munlupalltv/Cm peration

" Holding No.

' Rate of Withdrawal (n'/hr)

dLOULRIENA

Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
- EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC017927
VALID FROM 21/11/2024 TO 20/11/2029

: ARAZ.!r NO. 172 BHOJPUR, .THUNSI ?HOOLPUR PRAYAGRAJ

Jomt Stock Company Buyus—Ogg
 Construetion Pvt It
| PGRIGY24NING152

Prayagraj
- No

10.60

Particulars of the Proposed Well and Pumping Device:

. Type of the Well
Assembly Size (For Tube Well)
Dl'umt(.r (For Du" Well)

' H P, of the Pump:

: M'numum Allowable Rate of Withdrawal
: (111 fhr):

M‘lxunum Aliowablc Annual Extraction of

¢ Ground Water:

: Annual Rupuing Days:

Tu.beu\r\.fel‘l/Bori.ng
0.00
- 0.00
f'z.so
-: 10.60
452673

365

Company Address

Date of Submission

Bleck
Plot No.

. Wazd No.

: Date of Energization (In
. Case of Electric Pump)

Purpose of thc Well

Approx, Strainer ngth
© (For Tube Well)}

Type of Pump to be Used:

Operational Device

Maximum Allowable
Running Hours Per Day:

¢ Rechurge Required:

N2

| ARAZINO. 172, BHOJPUR,
* JHUNSY, PHOOLPUR, Prayagra
2000912024

BAHADURPUR
172
TN/A

TN/A

28/03/2024

Indusirial

0.00

Submersible

[Zlectrie Maotor

117

4520.73

= This No-Objection certificate authorizes the owner applicant (user) to sink a well in the focation specxilcd at SI. (2) for extraction of ground water af a
rate not exceeding that as shown at SI. (3j), for Runaiag Hours per day ag shown at SL (3k), and for maximum allowable annual extraction of ground
water as shown at SL (3k) and is valid subject to the obsuvanu, of the conditions stated overleaf.

s Holder of this NOC is hereby directed to assure annual recharge of 4526.73 cubic meter, as sp(,uhui ng_d{;:l Ihe application form within the given time

period.. g
\i,i};‘*\:

DOHAT

GENERAL CONDITIONS £dvocates Notay ]

o I 'I"'*,%“ ii

MG ™ 5 g

o0, Mo, z"'!ﬂ)2 i i

: W A
about:blank ’ 113
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- » _#lolder of this NOC is hereby directed to fili from {{A} for registering his/her well within 90 days as mentioned in application form shall only started after

: registration of his/her NOC,

"o Ingfze of any change of ownership of the proposed well, fresh authorization has o be obtained.

« . Ng<nange of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3} of thig certilicate shall be
made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization
= For the purpose of measuring and recording the gquaniity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/

1S standards) having telemetry system in the abstraction structure, which record rate and quantam of extraction, at outlet of pumping devices and it shall be
presumed that the quantity recorded by the meter has beon extracted by the said user, until the cnnihuy is proved. The rate of extraction of ground water from

: the wetl as shown in item 3(k) shali not exceed to the recorded rate from water meters

* » The concerned Authority reserves the right to stop extraction of ground water from the well due fo quality hazards or any other reasons, if the situation so
demands

-« Incase of any change of ownership of the existing well, fresh registration has to be obtainsd.

© o No change of location, desigs, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2} and (3) of this certificate shall be

¢ made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

¢« Incase, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during

: verification at any subsequent stage , this registration is liable for cancellation.

‘ »  The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issne. The applicant shall have to apply for renewal through a

: fresh application, at Jeast ninety days prior to expiry of ifs validity.

- = Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer

¢ should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on manthly

¢ basis

© + Guidelines for Yastallation of Plezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic waler level measuring equipment. it is
aiso used to take water sample for water quality testing when ever needed. Genera! guidelines for installation of piezometers are as follows:

e The piezometer is to be installed/constructed at the minimum of 50 m distance fron: the pumping well through which ground waler is being
withdrawn. The diameter of the piezometer should be about 47 to 67,

o The depth of the piczometer should be same as is case of the pumping well [ront which g gmund water is being abstracted. I, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. [t will facilitate shatlow as well as deeper ground
water aquifer monitoring.

o No. of piezometers 1o be constructed & Type of water level monitoring mechanisin shall be as per below table:

Momtirmg Mechanism

S.Ne Quantum of Ground water withdrawal (com/day) No.of piezometers required : :
: Manual . DWLR with Telemetry
3.. _ ~50;500 B | _ . 1 e __: . e -1.

o The measuring frequency shouid be monthly and accuracy of measurement should be up to em. the reported measurement should be given in meter
uplo two decimal.

o Forineasurement of water level sounder or sutomatic water level recorder {AWLRY Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

o The messurement of water level in piezometer should be taken, only alter the pumping Grom the surrounding tube wells has been stopped for about
four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly fowered should be provided for
bringing the piezometer inte the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o The ground waler quality has to be menitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It Ldpauiy boltle) to the concerned Director, Ground Water
Department, Utlar Pradesh, for chemical analysis.

o A Yermanent display board shouid be installed at piezomeler/Tube wells site for providing the lpcation, piezometer/ tube well number, depth and
zone tapped of piezometer/tube well for standard relerencing and identification,

: o Any other site specific requirement regarding safety and access for measurement may be taken care of.

' »  Any other condition{s) that may be imposed by the concerned Authority.

"« Incase, any of the particulars T information furnished by the applicant in his application for issuance of this permit is found to be incorreel during verification

: at any subsequent stage, this permit is liable for cancellation.

i » SPECIFIC CONDITIONS:

© o (A} For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desived quantity of
water.

* s i) All industries shall be required to adopt latest water efﬁcient technologics so as 1o reduce dependence on ground water resources.

o iii) Al industries abstracting ground water in excess of 100 m 3/d shall be required to undertake annual water audit through Confederation of Tndian Industries
(CTTY/ Federation Indian Chamber of Commerce and Industry (FICCT)Y/ National Productivity Council (NPC)/ PIID Chamber of Commerce & Industries
certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. Al such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means,

.« iv) Construction of observation well(s) (piezometer){s} within the premises and installation of'a )pmpmte water level monitoring mechanism as mentioned in
General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m- * fday of ground water and. Monitoring ol water fevel

: shall be done by the project proponent. The piezometer (observation well) shall be constructed at a mininum distance ol 50 m from the bore wel/production

¢ well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ thly waler level data shall be submmul online

¢ to the Ground Waler Department, UT. g\
.« v) The proponent shal} be required o adopt roof top rain water harvesting/ recharge in the prog plcm

water (chemical, pharmaccuhcql dyes, pigments, p'un{s textiles, tannery, pesticides/ insect ?fﬁcs, i

© harvested rain water in surface storage tanks for use in the industry. .f&%- Az,
o vi) Injection of treated/ untreated wasic water into aquiter system is sivictly prohibited. f &%
i
about:blank i ") 2 23
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1

o« ¥ii) Industries which arc likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochenisca, woal washerigs, othel
7 hazardous units etc. {asper CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

. (B .ul: astructural User: The No Objection Centificate for ground water abstraction will be granted subject to the fellowing specilic conditions:
ce ) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
‘ digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the
proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
.« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground waler requirernent is more than 20 m fday. The water
from STP shail be utifized for toilet flushing, car washing, gardening etc

© Date :26/04/2025

: Place:Prayagraj

This certificate is electronically generated and does not require digital signatare

about:blank 33
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MEgistialll Appacduon Fofm

GROUND WATER DEPARTMENT

(Marmsmi Gange & Rural Water Supply Deparpment) ¥ )
Ministry of Jal Shakti BAAN) |3

Government of Uttar Pradesh

S Form 8 (A)/BTH § (¥)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

faerm gu o1 ST o Wi R/eFTaRY vHTOTTE T B ¥ Rie smdes

{Any Commercial or Industrial or Infrastructural or Bulk user)

ST ST SryeT SrviReHTTD ST HIgR e SudieT)
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

|UIRT 14, SR W= 1 ST WafeeT T R frer, 2019 ¥ arefi)

Applicant's Details

3fTaa® B fyavor

Type of Applicant Ap Iicati})n Number

P UFR Bebaif of Firm/Company et PGRIO924NIF0017

Mape °i£;°qf;ﬂrpﬁ“a"t DILIP KUMAR GHOSAL

Maobile No. 7005434719 Email 1D, dghosal@gptgroup.co.in
i _S?ﬁ?l Gnézﬁ LEPLg

Date of z1.;nrrh 04/06/1972 %e;;de" Male

Nationality Indian %%;%A%%%% Aachasr Card

Aadhaar Card Number 5023-7153-7442 Up]oadcfd%?;;i:;g:lri;:;g_ W @

g;[; ggf[q%‘al' g%;g;i;lgg Ne. Lavayan Kala, Naini, Prayagiaj

gﬁg%%omcc PRAYAGRA] S Uttar Pradesh

gi_frté'ia‘"" PRAYAGRAJ %I—:r%}dgt 211010

Designation Company Name

Uz Manager cormercial st ST g GPT Infraprojects Limited

Company Address Lavayan I{ala, Naini, Prayagraj, Uttar ~ Authorization Leiter =
Y HT g Pradesh Wi uy @
Details of Existing Well
Teerm Tu &7 fagwon
District Pravaura Block Municipal Corporation/Nagar Nigam,
W Ug fayagra) Esica Prayagraj
Plot No./Khasra No. 209 and 211 ?;ﬂ?;:;:_ﬁ?;;ylmunwipal N/A
S ASTTET H e ) TR s AR
‘Ward Ne./Holding Neo. Land Details s
Yid sEefeE Hen o w7 faavur
about:blank 173




-Particalars of The Existing Well

f%'mmig & SIIRT

§ LR L, B3 IV =eglsirallon Applicaiion Form

Date of CnnstruLt:onlSmkmg of .
1 the ¥Well
Well 15/04/2024 Iypeo Tube Well/Boring
o Y fymfor fafy RAPTHER
Housing Pipe If Any N
AR E | °
Strainer Details
TR BT fageor
Material of Strainer PV Number of Strainer(s)

Eakerei !

- A

S.No Strainer Instatled at what Depth from Ground Strainer Installed upte what Deptli from Ground

S Level (in Meter) Level (in Meter) Length _({“ Diameter {_]"
5 RAT, Y-TT ¥ el e g wila & oiiey R R, Yo A o 1eeE oo wifa § afler | weten) ﬁ) "‘(‘ﬁ“““ﬂ“"ﬁe'} ﬁ)
e H) ) ' T (ed

] 4£0.00 51.00 11.00 156.00

Whether there has been Any
Adverse Report Regarding Water
Approx. Depth of Well (In meter) Qu:’l?ilti’toftl[i(enwel;‘,% ing Water -

: 51.00
TUHT S e (e #) T HY S W BT [oraT ey
#otd uRiga rdid &
Give Particulars Regarding Water Quality of the Well

U & ST TG BT 4R & N/A

Details of Existing Pumping Device

foermmT dfthr Sup=or @ faawo

Length of Suction Pipe (In meter)

Type of Pump to be Used Submersibl |
T R ST A g Swbmersible wae mgu A g ofeedy 9000
Pump Capacity (In m3/hr) Horse Power (H.E.)
T &R (m3/hr) 18.00 i urae (At 300
Operational Device Diesel Enei
FTUFTU iesel Engine

Details of Utilization of Well
TU P AT o7 faavor
Purpose of the Existing Well Infrastructural Annual Running Hours 730,00

W?ﬂm, nfrastractura it waght (ﬂ%ﬁ) .

Almuai Running Days

T (T 365

Whether the Water Supplicd in Well
Area Through Pipe Water Supply or
Daily Running Hours lot?
Y]% s 2.00 Not? i No
) T & H et @Y emgfd urgn
sraryfd & wren S eid &

Recharge Required Total Ground water Extraction

R e r 6570.00 TG WW 13140.00

Whether Rain Water Harvesting

Structure has been Constructed Any Other Information Which Yen

within the Premises? N Would Like to Furnish VA
. S o N/
a1 uikee # aut e wwum IS I AADT S ST TG
y s

w1 Frator Ry war & T ATE ‘

Aftidavit oa non judicial stamp paper of Rs, 10 for installation of appropriafe rain water har vcstm;, m m,.fur
measure within a peried of one year from Issuing of NOC Date

wailad faf mﬁ%wa&aﬁaﬁﬁ:%%ﬁﬁ?aﬁmaﬁwmmﬁ/m&ﬁw it ﬁ‘r@vp R S)
F ¥ e Wy R i fﬁ*eff,n) |
‘{ O Afy K !

‘about:blank ‘ Wi / 213




4126125, 6:52 PM registration Apgicallon Form 2

I 8%5 industry come under MSME ?
g7 I MSME & Serfa T g No
? - B

Uploaded Affidavit

EECRE NIA
Application Date

aﬂgz‘—x By 23/09/2024

Declaration by the Applicant

AT FRT TGUTHor

1 do hereby declare that the particulars furnished herein above are correct and true . I uaderstand that in case any of the information and particulars is found to be
incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .

# G R I HRE § 1% SR 6 7Y [av et @ v 3 T § o 0 o TSaTel 3 210 el o1t TR U e FaRur S o g o 8
s¥EIRRRS R sredipa/fa vy o g g

I Agree/deHd =

i

about:blank 3/3



REgtetidiiva Appibdan RO

{Hamami Hange & B

Finistry of Jal Shakts
Government of Uttar Pradesh

ural Water Supply Depart

Form 8 (A)/WTH 8 (T)

GROUND WATER azmmmgm

¢it)

APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

faerr o ot it 39 wikerysmTafy uwmoTes wtg w34 ¥ Rie smde

@forfeues sruar sheire

(Any Commercial or Industrial or Infrastructural or Bulk user)

YT HTEIATEF ST YR Sugiem

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[YTRT 14, T TSR YT T waier Erzﬂi%ﬁw:rﬁém, 2019 ¥ 31efi)

Applicant's Details

SiTaee PT faawu

Type of Applicant
FIUPR

Name of the Applicant
H1HAH

Mobile N(_).
EEES
Datc of Birth
3

Nationality

Aadhaar Card Number

House No./Flat No./Building Ne.

T HO/TTE HorHa o

City/Town/Post Office
TR/ EEIIRE

District

HUq

Designation

g

Company Address
W udr

Details of Existing Well

e g 1 fyavor

District

W Eg
. Plot No./Khasra No.
W ST/ &I
Ward No./Holding No.
a1é e, qeT
about:blank

Application Number

Behalf of Firm/Company T
DILIP KUMAR GHOSAL
Tinail 1D.
7005434719 Binail
dx
04/06/1972 %T'; er
Indi ID as Address_%lguof
naman
IO
Uploaded Aadhaar Card
5023-7153-7442 3(an "%"m‘ %;;‘&ﬂz;]_{.‘ ;
Lavayan Kala, Naini, Prayagraj
State
PRAYAGRAJ e
Pin Code
PRAYAGRAJ et

. Caompany Name
Manager commercial : ]
Authorization Lefter

Lavayan Kala, Naini, Prayagraj, Uttar
EUCEI R

Pradesh

. Block
Prayagraj =F

Municipality/Municipal
Corporation

TR yifere AR e

Land Details

yftr &1 faRur

609 and 611

PGRIOG24NIFOGES

dghosal@gptgmup.culin
Male

Aadhaar Card

&

UHtar Pradesh
211016

GPT Infraprojects Limited

@&

Municipal Corporation™agasr Nigm,

Prayagraj

N/A

&
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4126125, 6:55 PM registration Apphtalion sOit

rticulars of The Existing Well

Y TR

Date of Construction/Sinking of Type of the Well

Well 15/04/2024 Tube Well/Boring
T &7 Prafor faify FUPTHSR
Housing Pipe If Any
o d No
Strainer Details
TR T favor
Material of Strainer Ve Number of_Straiﬂcr(s) \
RWAR @ e
. Strainer Installed at what Depth from Ground Strainer Installed upto what Depth from Ground o
S%\;TL ;ﬁ Level {in Mcéer) % Level (in Meter} Lcngih ()In Dl:fl':}etci. (])“
. e et reers ue euila B (fter v, yow & R eRrd we vl ¥ affer _ fOR) o Metael
e T, 3 ¢ i ) ward (ffex ) s (e @)
1 40.00 51.00 £1.00 150.00

Whether there has been Any

Adverse R t Regarding Waler
Approx. Depth of Well (In meter) dverse Report Regarding Yatel

: 51.00 Quality of the Well? . o
FU H AT TS (R ) F1 G & ST F qoTaE WY
' # w1g witga Rard 82
Give Frarticulars Regarding Water Quality of the Well NIA

FY T STk et $T favor §
Details of Existing Pumping Device
e afthr gum<er &1 faavur
Type of Pump to be U.sed Submersibic Lengih of Suc(iun.}"ipe (In m::t.er) |
el For ST AT 5 T W ubmersibic W WIEY @ WA @ #) 21,00

Pump Capacity (Jn m3/br) Horse Power (ILP.}

Y &HHT (n3/hr) 18.00 gt e (wadt) 5.00

Operational Device . .
JUH Diesel Bugine

Details of Utilization of Well

U H SUANT HT gz

Purpose of the Existing Well Infrast ol
cakal G%SN? nirastructura

Annual Runnin Da%:s 16
aﬁ?ﬁm(%q ) >

Annual Running Hours

(ﬂ% ﬁ) 609.35

Whether the Waier Supplied in Well

. . . Area Through Pipe Water Supply or
Daily Running Hours 1.67 Not? N

e H a1 &4 A wrer @t sryfd argy
SreTgEl & wread J gt ¢

Recharge Required Total Ground water Extraction

T ¥ 248395 B ore Frare}

10971.90

‘Whether Rain Water Harvesting

Strneture has been Constructed Any Other Infermation Which You

Would Like to Furnish

within the Px:emiscs‘? . No AETH NA
eyt AR al st e P IS ) o 3T
wea1 ot femtor frar mav 82 g;%,

Affidavit on non judicial stamp paper of Rs, 10 for Installation of approgt: ;ﬁg ng structure/
g LY

measure withi;{:;ﬁcriud of ene year from Issuing of NOC Date V] _ W, &
o e Sl R @ e ad o8 arafts & e Sfer wuf o g ur & ferg e a0 (2
¥ Tz nfie T Tw £ e )0

5

about:blank
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e Reylsirialion ApRcallon rorm

Does industry come under MSML 2

@TG@HMSME%GHT&IG{W% No

Uploaded Aftidavit .
Y G S N/A
Application Date
anga:r Frfay 23/09/2024
Declaration by the Applicant
aRT 3%

T do hercby declare that the particulars furnistied herein above are correet and frue . I understand that in case any of the information and particulars is found fo be
incorrect at any stage of serutiny and investigation or thereafler, my application/Tegistration is liable to be rejected/cancelled .

¥ ugary Wit e ¢ b e 8 T e e g uw | R E R TR Wi Tgare B A e ot T 4y SoRied eRT e Tt & B
anaeRRg e srdlgra/ s fre w9 dvg g

I Agree/ﬂ'b"l:ﬁ G

about:blank 373




|

Feliasdy UL v

91

~eglsiraliion Applicaticn -orm

tHamami Gange & Hural Water §
Ministry of Jal Shalt]
Government of Uttar Pradesh

Form 8 (A)/B1H § (T)

GROUND WATER DEPARTMENT \W

upply Department

APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

forerm gu Y DT o WRR/SHTafRY vreTores ure B3 & e side

(Any Commercial or Industrial or Infrastructu

ral or Bulk user)

(aTioriog® sruat el fires sruar SERivamied® Jiual WfE® Sugle)

[Under Section 14 of the Uttar Pradesh Ground Water Manasement and Regulation Bill, 2019]

Applicant's Details

3Tdee P fagvn

Type of Applicant
3"%3“5 FIAFR

Nanie of the Applicant
BIAH

Mobile No.
BED

Date of Birth
|

Nationality

A

Aadhaar Card Number

House No./Flat No./Building Ne.

HHTH Ho/Tele Ho/vaT Fo

City/Town/Post Office

AR i

District

g

Designation

qq

Company Address
EZR'G

Details of Existing Well

forermr gu w1 faawur

District

[ G 1 re

Plot No./Khasea Nu:

TS HBI/ AT 93817

V‘VJnrd‘No.."Holdi_ng No.

qie T, He@=
about;blank

Behalf of Firm/Company
DILIP‘ KUMAR GHOSAL
003434719

04/06/1972

Indian

5023-7153-7442

Lavayzn Kala, Naini, Prayagraj
PRAYAGRAI

PRAYAGRAJ

Manager commuercial

Lavayan Kala, Naini, Prayagraj, Uttar
Pradesh

Prayagrai

6

i f ;‘;d\!(}ﬁ'ﬁiﬁ wotary
Bl W QAN

[YTRT 14, B9R W= Y st weieT qur fafam= e, 2010 & sl

Application Number
T

Email 1D.

A g

Gender

1)y as Address Proof

Terara wwror 29 ang ey

Uploaded Aadhaar Card

farar war aMUR ST

State
I

Pin Code

IEEEIES

Company Name

&y &1 HH

Authorization Letfer

wiftrer Uy

Block
GlED
Municipality/Municipal

Corporation

1 mifers A s

Land Details

yftr w1 faawm

PGRJGS24NIFOO 1Y

dghosal@gptgroup.co.in
Male
Aadhaar Card

&

Utlar Praclesh

211010

GFT lafraprojects Limited

Municipal Corporation/Nagar Nigam.
Prayagraj

NiA

@&

3



HeLia2, 090 Mivi

Particulars of The Existing Well

TaemrL Y &1 SRT

Tiate of Construction/Sinking of
Well

gu st i Ry

Housing Pipe If Any
WL R

15/04/2024

Strainer Details

AR I fqavur

Material of Strainer

TR B! e

PVC

Strainer Installed at what Depth from Ground

registration Applicatien Form

Type of the Well

FU BT TFR Tube Well/Boring

Ne

Number of Strainer(s)

T T

Strainer Installed upto what Depth from Ground

S% I\ Lt,vd (in Meter) N Level {in Meter} Lcng:h ()I“ Die!ir:!cu-r (1)"
W, YR/ Uy ey ¢ (e WAR, w3 el e aw wifta @ oL LI
s T AT e (e W, T FOE nd e ) e et
1 40,00 51.00 11.00 150.00
Whether there has been Any
Adverse Report Regarding Water
Approx. Depth of Well (In meter) 7
: : 51.00 Quality of the Well? No
FU RIS (e H) F4T HY B T B [UER Y
‘ H @ig whaea vad g2
Give Particulars Regarding W-.ltcrl Quality of the Well .
FU B T oTE B NA
Details of Existing Pumping BDevice
FererT uitiTr Sussvor @7 faaver
Type of Pump to be Used Submetsib] Length of Suction Pipe (In meter) 5
SR R ST AT T e ubmetsiole o Urey @ ehars (fley i) 51.00
Pump Capacity (In m3/hr} 18.00 torse Power (H.P) p
UY &IHAT (m3/ir) : HURIEERCER S S0
Operational Device ) )
JUEHTOY Diesel Enpine
Details of Utilization of Well
U & FENT FT [ qaRor
Purpose of the Existing Well Infrastructural Annual Rum]ing. HUl:ll'S 618,75
mem, afrastructura (‘EI%'ED .
Amnual Running Drays 165
TGN ({3 B)
B Whether the Water Supplied in Well
. . Area Through Pipe Water Supply or
Daily Running I:[m%‘s 175 Not? _ No
) T @ W srer ot nyf urgy
ERGER st R ik
Recharge Required §748.75 Total Ground waler Extraction 11497 50
CAGRUED ‘ T YoId HF 0 :
Whether Rain Water Harvesting . . .
e - Nm Any Other [nformation Which Yeu
Structure has been Constructed ‘ @TAH‘ * Would Like fo Furnish
within the Premises? ‘ No \ dﬁ% 5wt NA
w ufver o qut o e . Pl S SATTEDTRT WL ST HAT
vaar w1 fator fear war gy i E';‘.?:” =T B
i} :
Affidavit on non judicial stamp paper of Rs, 10 #r puate li?m water harvesting structure/

measure within a geuod of gne year from Issumg*ofl\' i

e W U 99 @t afy &
& T e W iuR "‘QET;P

et fafy

shout:blank
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L0230, 09.30 IVl megistfalion Appicalion -ofim

9 %-c[:s industry come under MSME ? 7’ ?

TEPT MSME & Sfenfa amard  No

Upleaded Affidavit
iR

Application Date
st o 23/09/2024

Declaration by the Applicant

HTAEP GRT IGUIOT

N/A

I do hereby deciare that the particulars furnished herein above are correct and true . T understand that in case any of the information and particulars is found to be
incorrect at any stage of scrutiny and investigation or thereafier, my application/registration is liable to be rejected/cancelled .

B yeggR 6iiYg Rl § [ o R Rmu udt g aa € | H s £ o ot o vgare & SR Rl of ww 0T 3wsied faewon sre urd v w i

I Agree/HgHd

abouf:blank 313
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Ground Water Department . 94

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti ] ﬂ = Eiﬂa
Government of Uttar Pradesh A )| L\
Form 8 (C)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /

: EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
'BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC015527
VALID FROM 21/11/2024 TO 20/11/2029

: Name of the Applicant DILIP KUMAR GHOSAL

Address of the Applicant: . Lavayan Kala, Naini, Prayagraj

Company Name: ¢ GPT Infraprojects Limited Company Address %f‘:;g;ﬁ} Kala, Naini, Prayagraj, Uttar
- Serial No. of Application Form PGRIGY24NIFQ017 * Date of Submission 23/09/2024

' Specimen Signature of the User:

¢ Location particulars:

Municipal Corporation/Nagar Nigam,

: Distriet ¢ Prayagraj Block Prayagraj
: J.L. No * Plot No. 209 and 211
j Municipality/Corporation N/A - Ward No. N/A
: Holding No. N/A
: X : . Date of Energization (In Case of
. i P 3y : : g
: Rate of Withdrawal (m/h1) . 18.00 - Electric Pump) N/A
. Particulars of the Proposed Well and Pumping Device:
. Type of the Well | Tube Well/Boring - Purpose of the Well Infiastructural
.: ! - W Approx. Strainer Length (or
B Assembly Size (For Tube Well) 0.00 Fube Welt) 0.00
. Diameter (For Dug Well) 0.06 Type of Pump o be Useds Submersible
¢ H.P. of the Pump: £5.00 . Operational Device Diesel Engine
Maximum Allowable Rate of Withdrawal | Maximum Allowable Running
C3 L 18.00 [ ) = 2.00
f{m /hr): - Hours Per Day:
© Maximun Allowable Annual Extraction of 13140.00 ‘ Rechurge Required: 651,00

- Ground Water:
. Annual Running Days: S 365

» This No-Objection certificate auliorizes the owner applicant {user) to sink a well in the location specilied al SL {2) for extraction of ground waler ut a

rate not exceeding that as shown at SI. {3j), for Ruaning Hours per day as showa at S1. {3k), and for maximum allowable annual extraction of ground

water as shown at 8§, (3k) and is vafid subject 10 the observance of the conditions stated overleaf,

anpuat recharge of 6570.00 cubic meter, as specified under the application form within the given time

« Holder of this NOC is hereby directed to assu
period.. L

astate Noldiy \GENERAL CONDITIONS

about:blank 113
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95.

Holder of this NOC is hereby directed to filf from 1{A) for registering histher well within 90 days as mentioned in application form shall only started afler
regiyiation of hisfher NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of lecation, design, rale of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and {3} of this certificate shall be
made without prior permission of the Competent Authorily. Any deviation in this regard shall lead o cancellation of this authorization

Tor the purpose of measuring and recerding the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/
IS standards) having telemetry system in the abstraction structure, which record rate and gquantum of extraction, at outlet of pumping devices dnd it shall be
presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from
the well as shown in item 3¢k) shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the wel! due to quality hazards or any other reasons, it the situation so
demands

In case of any change of ownership of the existing well, fresh regisiration has to be obtained.

No change of location, design, rale of withdrawal and pumping device in respect of the existing well as indicaled at ST. (2) and (3) of this certificale shall be
made without prior permission of the Competent Autherity. Any deviation in this regard shall lead (o cancellation of this registration

In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five vears from the date of issue. The applicant shall have 1o apply for renewid through a
fresh application, at least ninety days prior to expiry of its validity.

Coustruction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of plezomeler
should be commensurate with that of the pumping well. The data, oblained from digital water leve! recorders shalt be made availabte to this office on menthly
basis

Guidelines for Installation of Piezometers and their Monitering

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring cquipment. It is
also used 1o take water sample for water quality testing when ever needed. General gnidelines for installation of piezometers are as follows:

¢ The piezometer is lo be installed/constrocted at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 47 10 6. ‘

o The depth of the piezomeler should be same as is case of the pumping welf fram which ground water is being abstracted, If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as weli as deeper ground
water aquifer monitoring,

a Ne. of piezometers to be consiructed & Type of water fevel monitering mechanism shall be as per below table:

Monitiring Mechanism

S.No : Quantum of Ground water withdrawal {cum/day) No.of piezometers required
- ‘ : Manual DWLR with Telemetry
e |  <w | | 0 o 0
2 o 11 - 50 o . | | 4}
| 3. | | | 50- 500 . . : 1 [ ' !
.4 L _>5_0_0_... 2 | . | )

o The measuring fiequency should be monthly and accuracy of measurement should be up to eny. the reported measurement shoukd be given in meter
uplo two decimal.,

o For measurement of water fevel scunder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with sclemetry
system should be used for accuracy.

o The measurement of water level in piezometer should be taken, onky after the pumping from the surrounding tube wells has been stopped for about
four to six hours.

o All the details regarding coordinates, reduced level (with respect 1o mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Ultar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon {May/June) and post-mensoon {October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 ¥ capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis,

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tebe well number, depth and
zone tapped of piezometer/tube weli for standard referencing and identification,

o Any other site specific requirement regarding safety and access for measurement may be taken care of,

+ Any other condition(s) that may be imposed by the concerned Authority.

+ In cass, any of the particutars [ information furnished by the applicant in his application for issuance of this permit is found to be incorrect during veritication
at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

= (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the follawing speeilic conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencics are not able to supply the desired quantity of
water.

+ it) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence an ground water resources.

« i) All indusiries abstracting ground water in excess of 100 m>/d shall be required 10 undertake annual water audit through Confiederation of Indian [ndustrics
(CIL)/ Pederation Indian Chamber of Commerce and Industry (FICCLY National Productivity Council (NPCY PHD Chamber of Comimerce & lndustries
certified auditors and submit audit reports within three months of completion of the same 1o Ground Water Department Uuar Pradesh. All such indusiries shail
be required to reduce their ground water use by at least 20% over (he next five years through appropriate means.

+ iv) Construction of observation well(s) (piczometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in
General Condition no.10 shall be mandatory for industrics drawing/ proposing Lo draw more than }0 m’ /day of ground water and. Monitoring of water level
shall be dune by the project proponent. The piezometer (observation well} shall beconstructed at a minimurm distance of 50 m from the bore well/production
well. Drepth and aquifer zone tapped in the piezometer shall be the same 3 i jﬁmgiiag well/ wells. Monthly water level data shall be submitted onfine
to the Ground Water Department, UP. f""’y A

+ v) The propenent shall be required to adopt roof top rain water hurve‘;‘,ﬁngf\%ﬁﬂﬁﬁé?? aé]”bj premises. Industries which are likely to pollute ground
waler (chemical, pharmaceutical, dyes, pigments, paints, loxtiles, larzfnery‘_,fﬁ&siied Tt

N 5 .
about:blank
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. . . . 7
harvested rain water in surface storags tanks for use in the industry,

»  vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 9 6
»  viiy Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
us units ete. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water potlution,

g,

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

=+ 1) In case of infrastructure projects that require dewatering, proponent shatl be required to carry out regular menitoring of dewatering discharge rate (using a
digital water flow meter) and submit the data online to Ground Water Department, UP as applicable, Monitoring records and results should be retained by the
proponent for two years, for inspection or reporting as required by District Ground Water Management Councif,

= i) Instailation of Sewage Treaiment Plants (STP) shall be mandatery for new projects, where ground water requirement is more than 20 m° fday., The water
© from STP shall be utifized for toilet flushing, car washing, gardening etc

: Date :09/12/2024

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

:'/

¢ R.C.OdHA
" Advocats Notary
e
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o7 Ground Water Department
g (Namami Gange & Rural Water Supply Bepartment)
Ministry of Jal Shakti

Government of Uttar Pradesh

Form § (C)

BULXK USER OF GROUND WATER

VALID FROM 21/11/2024 TOQ 20/11/2029

Name of the Applicant I DILIP KUMAR GHOSAL

{ Address of the Applicant: Lavayan Kala, Naini, Prayagraj

5 Company Name: " GPT Infraprojects Limited Company Address
Serial No. of Application Form { PGRIOG24NIFQCLS . Date of Submission
Specimen Signature of the User:

: Location particulars:

District Prayagraj * Block

“JL.No ' . Plot No.
Municipality/Corporation : - N/A ‘ Ward No.
 Holding No.

* Rate of Withdrawal (m*/hr.) - 18.00 : Date of Encrgization (In Casc of

¢ Eleetric Pump)

Particulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring

Purpose of the Well
D e . R :  Approx. Strainer Length {For
Assembly Size (For Tube Well) 5 0.00 Tube Well)
" Diameter (For Dug Well) 0,00 " Type of Pump to be Used:
H.P. of the Pump! 5,00 Operational Device
. Maximum Allowable Rate of Withdrawal Maximum Allewable Running
L F18.00 YHours Per Day: "
¢ (m7fhe) : : Hours Per Day:
Maximum Allowable Annuaj Extraction of ‘ e
| Ground Water: 16971.96 Recharge Reqguired:
¢ Annual Running Days: 365

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR

{Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC019568

' Lavayan Kala, Naini, Prayagraj, Uttar
. Pradesh

23/09/2024

Municipal Corporation/Nagar Nigam,

Prayagraj

609 and 611

: N/A
A

N/A

Infrastructural
(.00

Submersible

[Yesel Engine

.07

548595

« This Ne-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S1. (2) for extraction of ground waler at a
rale not exceeding that as shown at SL (3)), for Running Hours per day as shown at S1. (3k), and for maximum allowable annval extraction ol ground

water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

+ Holder of this NOC is hereby directed to assure annual recharge of 5485.95 cubic meter, as specified under the application form within the givea time

peried..

GENERAL CONDITIONS

about:biank

3




e e aboul.blank . ( oL \{—/

« Holder of this NOC is hereby directed to fill frorm 1(A) for registering his/her well within 90 days as mentioned in application form shatl only started after 9 8
iosation of hisfher NOC, .

s of any change of ownership of the proposed well, tresh authorization has to be obtained,

e No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be
made without prior permission of the Competent Autherity, Any deviation in (his regard shall lead to cancellation of this authorization

- For the purposs of measuring and recording the quantity of ground water extracted, every said user shall aflix digital water flow meters (cenferming to BIS/
IS standards) having telemelry system in the abstraction structure, which record rate and quantum of extraction, at oullel of puraping devices and it shall be
presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved, The rale of extraction of greund waler from
the well as shown in item 3(k) shall nol exceed to the recorded rate from water meters

+ The concerned Authority reserves the right o stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so

demands

-« Incase of any change of owriership of the existing well, frosh registralion has to be obtained.

« No change of location, design, rale of withdrawal and pumping device in respect of the existing well as indicaled at SI. (2) and {3) of this certificate shall be

made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

- = Incase, any of the particulars [ information furnished by the applicant in his application for issuance of this registration is found 1 be incorrect during

¢ verification at any subsequent slage , this registration is liable for canceliaton.

¢ » The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issuc. The applicant shali have to apply for renewal through a

. fresh application, at least ninety days prior to expiry of its validity.

; « Construction of piezomelers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and zone tapped of piezometer

: should be commensurate with that of the pumping well. The data, obtained from digital water {evel recorders shall be made available to this office on monthly !

: basis :

: » Guidelines for Installation of Piczometers ang their Monitoring

Piezomeler is a borewell ftubewelt used only for measuring the waler level by lowering the tape/ sounder or automatic water level measuring cquipment. it is
aiso used to take water sample for water quality testing when ever needed. General guidelines for installation of piezomelers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the putaping well through which ground water is being
withdrawn. The diameter of the piezomeler should be about 4” to 67,

o The depth of the piezometer should be same &s is case of the pumping wel{ from which ground waler is being abstracted. If, more than one
piezometers are installed the second piezometer should momitor the shallow ground water regime. [t will facilitate shallow as well as deeper ground
water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level manitaring mechanism shal! be as per below table:

Monitiring Mechanism

© SNo Quantum of Ground water withdrawa! {cum/day) . No.of plezometers required
; Manual DWLR with Telemetry
1 B .<10... . . . ; | ) .
.2 :, . ”_5_6___ - e . ; . 1 . .
3. SR 50_.500 o S 1 0 oo 1

o The measuring frequency should be monthiy and aceuracy of measnrement should be up to cm, the reported measurer
upto two decimal,
o For measurcment of water fevel sounder or automatic water level recorder {AWLRY Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy. ,
o The measurement of water level in piczometer shoutd be taken, onfy after the pumnping from the surrounding tube wells hes been stopped for about
four to six hours.
a  All the details regarding coardinates, reduced level (with respect to mean ievel), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Departroent, Uttar Pradesh, and for its validation.
o The ground water quality has o be monitored twice in a year during pre-monsoon (May/June) and post-monscon (Octoher/November) periads.,
Quality may be got analyzed from NABL approved lab. Besides, one sampie (1 It capacity boeltle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, plezometer/ ube well number, depth and
zang tapped of piezometer/tube well for standard referencing and identification,
: o Any other site specific requirement regarding safety and access for measurement may be taken carc of.
¢« Any other condition(s) that may be imposed by the concerned Authority,
. » Incase, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification
: at any subsequent stage, this permit is liable for cancellation,
. o SPECIFIC CONDITIONS:
¢+ (A) For Industrial User: No Objection Certificate for ground water extraction by indstries shail be granted subject to the following specific conditions:
 « i) No Objection Certificate shail be granted only in such cases whiere local goverament water supply agencies are not able fo supply the desired quantity of
water,
¢ iy All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources,

¢ = ili) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Industrics

. (CII¥ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council {NPC) PHD Chamber of Commerce & lndustries
certified auditors and submit audit reports within three months of completion of the same fo Ground Water Department Uttar Pradesh, All such industries shall
be required (o reduce their ground water use by at least 20% over (he next five years through appropriate means.

¢ » 1v) Construction of observation well(s) (piczometer)(s) within the premises and installation of appropeiate water level monitoring mechanism as mentioned in

3% "i“g{(\mnd water and. Monitoring of water level

distan®.of 50 m from the bore well/production

Wy wWter level data shall be submitted enline

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more lhau;ji]égi
shall be done by the project proponent. The piezometer (observation well) shall be constructe ,@ i
well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the purnpj u‘m
te the Ground Water Department, UP. * ey
: « v) The proponent shall be required to adopt rool top rain water harvesting/ recharge in thefpro; ‘gg{ :
: waler (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insggticic ‘Sbt‘

f?w ol are fikely to pollate ground
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st
harvested rain water in surface storage tanks for use in the industry,

vi) Injection of treated/ unireated waste water into aquifer system is strictly prohibited.
i1} Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, ather
lous units ete. (a5 per CPCB list) need to undertake necessary well head protection measures to ensyre prevention of ground water pollution,

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate {using a
digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and resulis should be retained by the
preponent for two years, for inspection or reporting as required by District Ground Water Management Council.

iij Installation of Sewage Treatment Piants (STP) shall be mandatory for new projects, where gronnd water requirenient is more than 20 m- /day. The water
from STP shall be utilized for toilet flushing, car washing, gardening cte

" Date :04/12/2024

: Place:Prayagraj

This certificate is electronically generated and does not require digital signature

about:blank
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Ground Water Department
(Namanmi Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 ()

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER
{Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NCG-OBJECTION CERTIFICATE NO: NOC011235
VALID FROM 21/11/2024 70O 20/11/2029

: Nume of the Applicant DILIP KUMAR GHOSAL

Address of the Applicant: Lavayan Kala, Naini, Prayagraj

: Company Name: ¢ GPT Infraprojects Limited Lavayan Kala, Naini, Prayagraj, Uttar

. Company Address . Pradesh
Serial No. of Application Form PGRI.0924N1FUOI‘) . : Date of Submission & 23/09/2024
Specimen Signature of the User: 4 ‘ &
: Location particulars:
District Prayagraj Block mg;;‘;ml Corporation/Nagar Nigam.
J.L.No _ . Plot No. 609 and 611
T.Mllllicipaii.t.y/CO1-1)&':11.1011. N/A . Ward No. | N/A
f Holding No. | R | | | N/A
Rate of Withdrawal (m¥/hr,) 1800 - Date of Encrgization (In Casc of

¢ Electric Pump)
- Particulars of the Proposed Well and Pumping Device:

Infrastructural

Type of the Well . Tube Well/Boring

L . . : " Approx. Strainer Length (For

Assembly Slze (For Tube Welh) » 0.0 “Fube Well) 0.00
Diameter (For Dug Well) £ 0.0 Type of Pup to be Used: Submersible
©H.P. of the Pump: L 5.00 Operational Device Diesel Cngine
Maximam Allewable Rate of Withdrawal 18,00 - Maximum Alowable Running 175
iy T . Hours Per Day: a
Maximum Allowable Annual Extraction of 11497.50 Recharye Required: §745.75

: Ground Water; . :

Annual Running Days: | 365

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SL. (2 for extraction of ground water at a
rate not exceeding that as shown at SL (3j), for Running Hours per day as shown at SL (3k), and for maximuwnm aljowable annual extraction of ground
waler ag shown at 8L (3k) and is valid subject to the observance of the condilions staled overleaf,

+ Holder of this NOC is hereby directed to assure annual recharge of 5748,75 cubic meter, as specified under. the appligation form within the given lime

period..

"about:blank
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% 1 O 111(& of this NOC is hereby directed to fill from 1(A) for registering his/her weli within 90 days as meationed in application form shall only started after

a5 regi 1 of histher NOC.

] ‘e Incasc of any change of ownership of the proposed well, fresh authorization has to be oblained.

« No change of location, design, rate of withdrawa! and pumping device in respect of the proposed well as indicated at SL (23 and (3} of this certificate shall be
: made without prior permission of the Competent Authority. Any deviation in this regard shall Jead to cancellation of (his authorization
= For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow melers (conforming to BIS/

IS standards) having telemetry system in the abstraction structure, which record rate and guantum of extraction, at outlet of pumping devices and it shall be
presurned that the quantity recorded by (he meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from

© the well as shown in item 3(k) shall not exceed (o the recorded rate from water meters

. = The coneerned Authority reserves the right to stop extraction of ground water {rom the well due to quality hazards or any other reasens, if the situalion so
demands

© e Incase of any change of ownership of the existing well, fresh registration has to be obtained.

i = No change of location, desigs, rate of withdrawal and pumping device in respect of the existing well as indicated at ST, (2) and (3} of this certificate shall be

; wade without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

= Incase, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during

P wer Lﬁuatlon at any subsequent stage , this registration is liable for cancellation.

i o The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applcant shall have (o apply for renewal through a

fresh application, at least ninety days prior to expiry of its validity.

: « Construetion of piezometers and installation of dlgltdl water level recorders with telemetry shall be m'mdalory for user, Drepth and zone lapped of piezometer

: should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shali be made available to this office on monthly
basis

¢« Guidelines for Instalfation ef Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuzing the water level by lowering the tape/ sounder or aulomatic water level measuring equipment. It is
also used Lo take waler sample [or waler guality lesting when ever needed. General guidelines for installation of piezometers are as follows:

o The piezemeter is lo be installed/constructed af the minimum of 50 m distance from the pumping well through which ground water is being
with¢irawn, The diameter of the piezometer should be about 47 to 67.

o The depth of the plezometer should be same as i1s case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. Tt will facilitate shallow as well as deeper ground
water aquifer mosnttoring.

o No. of piczometers to be constructed & Type of water level monitoring mechanisim shall be as per below table:

Moniliring Mechanism

S.No Quantum of Ground waler withdrawal {(canvday} No.of piezometers required )
: Manual DWLR with Telemetry
.2 L . s .H.;SU A, . 1 | .

o The measuring frequency should be monthly and accuracy of measurement should be up to cin. the reported measurement should be given in meter
upto two decimal,
o For measurement of water level sounder or automatic water level recorder (AWLRY Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsocon (October/November) periads,
Quality may be got analyzed from NABL approved lab. Besides, one sample {1 f capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be instalied at piezemeter/Tube wells site for providing the location, piezameter/ twbe well mumber, depth and
zone tapped of piezometer/tabe well for standard referencing and identification.
: o Any other site specific requirement regarding safety and access for measurement may be taken care of.
£« Any other condition{s} that may be imposed by the concerned Authority.
-+ In case, any of the particulars T information furnished by the applicant in his application for issuance of this permit is Tound 1o be incorreet during vertlication
: at any subscquent stage, this permit is liable for cancellation.
I« SPECIFIC CONDITIONS:
© o (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granied subject to the following specific conditions:
‘i) No Objection Cerlificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of
: water,
i e ii) All industries shall be required to adopt fatest water efficient technologies so as to reduce dependence on ground water resources,
¢ w iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Indusisivs
(CI1)/ Federation Indian Chamber of Commerce and Industry (FICCLY National Productivity Council (NPC)Y PHD Chamber of Commerce & ludustries
certitied auditors and submit audit reports within three months of completion of the same to Ground Water Departiment Uttar Pradesh. All such industries shall
be required fo reduce their ground water use by at least 20% over the next five years through appropriate means.
© e iv) Construction of observation well(s) {(piezomelter)(s) within the premises and instatlation of ’ll)}")i’()]’)lidle water level monitoring mechanism as mentioned in
Generst Condition no. 10 shall be mandatory for industrics drawing/ proposing to draw more than LG m- /d:ly of ground water and. Monitoring of water level
shall be done by the project proponent. The piezometer (observation well) shall be const%x ¥ q distance 01 50 m trom the bore wnii/pa uclucmm
well. Depth and aquifer zene tapped in {he piezometer shall be the same as that ol the pa({‘}:& hgpweH ;
te the Ground Water Department, UP. g
i » v} The proponent shall be required to adopl roof top rain water harvesting/ rechar ge'm the pl’pj@
: s/ msec@yde

. girics which are likely to pollute ground
waler {chemical, pharmaccutical, dyes, pigments, paints, textiles, tannery, pestludc/ Yhter house, explosives elc.) shall store the

.
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% : harvested rain water in surface storage tanks for use in the industry. '

« vi} Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 1 O 2
=+ vii) Industries which are likely to cause ground water pollution e.g. Tenning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washerics, other
uiits etc. {as per CPCB list) need to undertake necessary weli head protection measures to ensure prevention of ground water pollutios.

= (B) Enfrastructural User: The No Objection Certificate for ground water abstraction will be granted subject te the following specific conditions:
* = i) In case of infrastiucture projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retzined by the
proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

» i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m® fday. The water
Trom STP shali be wtilized for toilet flushing, car washing, gardening etc

~ Dale :04/12/2024

¢ Place:Prayagraj

This certificate is electronically generated and does not require digital signature
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Item No, 01 o Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Execution Application No. 35/2024

In -
Original Application No. 1058/2024

Bharatiya Kisan Union {Purwa) ‘
through its Secretary Applicant

Versus

Ground Water Direclorate,
Uttar Pradesh & Ors. . Respondent(s)

Date of hearing: 17.10.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MENBER
HON'BLE DR, A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv.

ORDER

1. This execution application has been filed by the applicant seeking

compliance of the order dated 13.08.2024 passed in OA No. 1058/2024.

2. Thé OA was filed by the épplit:zajnt“'raising the grievance reléting to
the extraction of groundwater from.bg%g.‘\vells in the ongoing construction
of the “Inner Ring Road”™ project in Pfa;y'e.lgraj with the objection that the
groundwater was being extracted without, obtaining no objection

certificate from the District Groundwater Management Council Prayagraj

Regulation) Act, 2019,

Lo

- | V
o e —— disposing of the OA had taken not l'r;‘%\}ifﬂlg\“*h{m,
| ‘ L "i" e e \JV‘I
| NHM A . \ N " o "_
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duty upon the District Magistrate to redress the grievance. The Tribunal

had accordingly dirceted as under:-

“5, Once the Section 43 of the Uttar Pradesh Ground Water
.-(Maﬁfagement and Regulation) Act, 2019 cast a duty upon the District
Magistrate to redress the grievance, the District Magistrate,
Prayagraj is duly required to consider the grievance raised by the
applicant in the complaint dated 12.07.2024, ascertain the correct
position and take appropriate action in accordance with law
expeditiously.” '

4. In the direction above, no time limit was fixed for taking the

decision. The grievance of the applicant is that the complaint ‘dated
12.07.2024 has not been decided by the District Magistrate, Prayagraj till.

now.

5. it appears that since the Tribunal had not fixed the time limit for
doing the needful in the order dated 13.08.2024, therefore, the grievance

of the applicant has not been addressed till now. -

6. Hence, we dispose of the execution application reiterating the
direction contained in the order dated 13.08.2024 in OA No. 1058/2024
with a further direction to the District Magistrate, Prayagraj to do the
needful v;fithin a pe:\"iod of 60 days fré‘m‘.-:'-the date of receipt of a copy of

this order.
Pralkash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A, Senthil Vel, £M
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Ravi Shanker Paiel
SfO: Satys Narayan.
84,

VTC: Allopur,

PO Amarpalli,

Suh Ristrict varanasi,
District: Varanasi,
Staer Uttar Mradesh,
PIN Code: 221101,
Mobile: 8031061601
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